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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

'..!.  ............................. 1 99ç 

.ç,..Appllcant (s) 

Ve rs us 

,,.Rospondent(s) 

Order with Sigaature 

Rjsray 

::;ard hrt J .h.iohenty, learned CoUnsel 

for the apolicant, and hri Ashok Mishra, 

learned senior standing Counsel. 

	

-ftet hearing the arounjnts, it is 	L1 l ,  1L. 4tL cDns1dere ddequate if this orignal dplicti 	q. 
is 	ssposed of with the following dict ions: 

) -i-se ci21)l1Cnt mziv offer hs cc1nd1cdtnr 
in the rescribed mode, in resoonse to 
nnexure-8; 	 k-t 

s) hi5 candidature shell be duly considerd, 
along with others, but taking into 
consideration the exDerience gained byJ 
him in the depdrtnent,as 9er rules; 	- 

c The seices of the appllcat shall 
not be discEnsed with until the exoiry 
of a sixmonth oeriod from 26th Msjrch, 
1995, 

 
ds specified in 	ra 1 of 

rinexure- . 

a) If a cnöidate is not selected on 
regular basis even after 26th September, 
1995, the applicant shall bee llojed 
to continue in the post even beyond 	-cv 
the expiry of six-months, until QWa 
regular incumbent joins in the post.  

) ihe aplicant is 9iven the liberty 
to dgitate his grievance, if any, 
fter the selection and appointnnt 

-re finlised in pursuance to 
unexure -8 
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rhus the 	igin€l i?)1iCatiOfl is. 

disposed of t the adirlission stage. 
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